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BLENGAL REGULATION 8 ov 1793

(The BuNeaL DECENNIAL SETTLEMENT Recurarion, 1793) !

. | Lst May 1793.]

A Regulation for re-enacting, with modifica-
tions and amendments, the rules for the
Decenuial Settlement ot the public Reve-
nue  pavable from the lands of the
zamindars, independent talukdars  and
othcr actual proprietors of fand, in Bengal
Biliar and Orissa, passed for those Pro-
vinces respectively on  the 18th Septem-
ber, 1789 : the 2ath November, 1789 ;
and the 10th February, 1790, and sub-
sequent dates,

1-3. | Re-enactment of code of rales passed on 23rd
November U791 : term of settlement = to be perpetual with
approbation of Court of 1) weelors.| Rep. by the  Repealing
Act, 1874 (16 of 1874).

4.- The setdement under certain restrictions and exceplions wtiwtll;ﬂc\::l]n?x;
hereafier specificd, shall be concluded with the actual pro- 4, pe  cone
prictors of the soil, of whatever denomination, whether zamindars, cluded.
talukdars ov claudris,

5-12. [ What talukdars tv b2 aclual Liopriclors 5 payment of rent
through actual proprietors ; what tululdars to be lease-holders ; Jangal-
buri lalukdars ; proprietors of ma lewzari gimae lands ; rules for guidance
of Collectors, right of dissatisfied parties to sue in Court of Diwani
Adalat].  Rep. by the Repealing Act, 1874 (10 of 1874).
13. Tulukdars ovdered to e separated are not to be per- u?“’;‘gfﬂ‘:ﬂ
mitted to pay the revenue assesed upon their Jands through the by  taluke

zamindars or other actual proprietors of estates as heretofore. dars  or-
dered to be
e e e e . e St i e e e e e —_— sepa‘-atcd.

YSHOR'D TTTVLE,—1is short title was siven by the Amending Aet, 1897
(V of 1897), sitice repealid.

LOCAL EXTENT.— [liis requlation has been declared by notification
under the Schedule Districts Agt, 1874 (XIV of 1874), 5.3, to be in foree
in the Districts of Goalpara (cxcluding the Eastern Duars) and Sylhet—see
Notification Nos. 1152-]., dated 3rd Scptember 1879 and 1242-]., dated Ist
April 1897 in the Manual of Local Rules and Ord s, Vol, I together with
Natification No,713-L., dated € 27th Scptember 1937,
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Separated 14. Talukdars who, in consequence of the ru'es in -sections
talukdars 5 and 9, *may be separated {rom the zamindars or other actual
whﬂcr v;? : gh whom they heretofore paid
Py " their revenues, are to pay their revenue in fiature immediately
into the Collector’s #treasury ; except in districts where, from
the ‘mumber of taluks or other cause, this mode would be
attended with considerable inconvenience, 11 which case
tahsildars, or ¥ % Fw Qollectors, @ to be appuinted to
receive the revenue of the taluks in such districts,

Tahsildars, 15. Zamindars or ather actual proprictors of land, from
whose zamindarics or estates, taluks way be sepavated, shall

not be appointed tahsildars to receive the revenue of the taluks
so separated, but the office of tzhsildars shall, in every iustance,
be given to somne other person ol character and respousibility,
and the whole expense of it is to be defrayed by Government.

16-18. | Rules-respecting mukarrari leases anl anukairaridurs).
Rep. by the Repealing oty 1876 (17 of 16876,

1Sections 3 and ¥ were repealed by the Repealing  Act, 1874 (XVI of
1874), but this reference is saved by the proviso to that Act. The sections are
as follows :—

%5, First.—1he Tufuwkdas (o be consideced the actual proprictors ol the
lands composing the taluks are the following :—

Second, — Taluhdars who purcliased their Tands by privete or at pubiic sale,
or obtained them by gift from the zamindar or othier aciual proprictor of land
to whomn they now pay ihe revenue agseised upon their taluks, or from his
ancestors, subject to the payment of the estallished dues of Goverument,
and who teceived deeds of sale, or gill ol such land, from the zamindar, or
r over to them his proprictory tights thevein,

it

sanads {rom the Khalsa, makis

Third «—Telukdars, whose Luluks were fotiued befote the zamindar or other
actnal proprictor of land to whomn they now puay their revenue, or his ances-
tors, succeeded to the zamindari.

taluls were never the

Fourth.— Taluldars the land ¢
tor of the =oil to swhom they

property of the zamindar or
now pay their revenue, or his ance:

Fifth.-TTaluhmm who have succeeded 10 talujs of the nature of those
c_lcscr:bed in the preceding clauses, by right of purchase, gilt or ivheritance
from the former proprietor of such taluks.”

Lors,

9, Therulesin scotion 5. respecting taliks, have also been extended
to aima lands liable to the payment of a fixed quit revenue, denominated
malguzari aimas; and, agreeable to the distinctions laid down in that
section, it has besn ordersd, that sueh inalguzari aima tenures as are held
under grants of the Muhammadan Goverament previous to the Company’s
accession to the Diiwani, or which have been since granted by proprietors
of estates for a consideration received by therm, are to be separated from the
proprietors to whom their revenue is now paid, as coming within the spirit of
the rules for the separation of talukdars who are proprietors of the lands
composing their taluks. DBut malguzari aima tenures which may appear to
have been boua fide granted for the purpose of bringing waste-lauds into
cultivation shall coatinue included in (he estates to which they arc now
annexed, as coming within the rules in segtion 8, respecting jasgol-bur
taluks.”’ i N

*In Assam, the Depuly Cummissicuer, As to evercise of fuactions of
Deputy Commissioners, see Assam Land and Revenue Regulation, 1884+

¢

(T of 1886), Chapter VIT, fost.
*The word "Native' omitted by A, ¢, 1950,
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19. Istimrardars, however, who lave uot got possession of Istimrar--
their lands to the exclusion, or wit ]ni! the consent of the d"’dtoedbc
actual p!‘npri('l'\:~;, * * = 'Il holil them of the ])In)ill‘LOI's on ?:::’“:r tas
patta or lease, are (o ‘ considrred as i sp cies of patta taluk- jykdars.
dars, and the settlement is to e made with them as hereafter
specified.

20, The exeeptions to the general order for the conclusion Dxceptions
of the deccunial settlement  with actugl propristors of the soil, to g"“’;"

tained in scction 4, include the jollowing  descripti ordex or
contained in scction 4, in lude  the folloy g :!.n criptions of o0 cion
persons ; lemales (exeepling those whom the? [State Govern- of decennial

ment] may judg: competent to o ol their own settlement
estates), minors, idiots, Janatics o cindlered incapable of with actual
managing their lands by natura! o infirmities of what- EFOP:}M”H
ever nature:* * * 4= nrauidad, however, with regard to the
whole of these deseriptions, that the rint partners in the
Zamindaris, independent 1aluls o estates held by them,
with others of a different descripiion, in ich case themselves
or guardians are allowed. with th ners to engage for the
settlement of their lands, and elect 2 jeint wanager under
the restrictions herezlier mentioned &
21. The lands ol disqualificd proprietors, coming within the Manage-
above descriptions, are to be managed Fir the benefit of the l“”‘; :}
1 whrdd: § TR e ands
pmpln,lmxrhh\ J: rSons app inted 1ot rust Iy [“tate Governs d-squnliﬁed
ment ] » i A pr pr‘erors.
22. A [urther piinn has been made to proprietors in fx‘::p“g:'n_
—~ a
h:alan:'-: o l_..»\'f-::nlli:-:". and un ihle 1o pay the arvears due from oo™ of
them : in which instances no settlement iz to f." concluded with Pnd in ba-
the defanlting prietors, but their lands arve to be let in farm, lance  to
or held khas, furap o[ 1l vears, at the discretion ol the Go;crnm::l\l
Collectors © e
to pay
23-25. [Setilement of  undivided es pussessed by several arrears,
proprietors i abpuintinent of  inan 1oy wilien puardion af proprietors
may vole in choice of mannger 3 wommation of manager by Collector.)
Rep. by Ben. leg. 17 of 1807,
The worls and faures “as the Mubavvaridars msitioned in section 18
are :‘UP!}OSH{ to Dy whiteh wer l?'ili-:\t\! byt Amending Aet,
1903, (I 01 1903, are t
The words **Ciaverne Y W oia Couneil? i seciion 20 are o be
read as il the words ““Lacal Government® were subistituted therefor—see the
Amending Act, 1903 ([ of 1903 i i wl, “local Government” was
substituted by “lravinend Goveenment' by the A ), 1937, the word
Provincial® Lias 2eain be Tastiputed | word “Star=" hy A, (). 1950,
I'be words * 2 persous wh Crovernur  General in Grnuncil may
deem  disqualificd o wecount atiaey or notorious profligacy ol
character,’’ which weoe e l e VI o 179G, s. 2, are ominted.
“The word **Elove v2lis o be read as il the words
“the Local Guovernment wi sed therefor— see L Amend ng Act,
1908 (1 of 2963), Sch. T, sinee 1 g “Local Government’  substituted
by “‘Provin.ial Governmen! ™ by the hie v rd *“Urovincial’” has
again been substituied by the wo 3 1951
“The wourds **1 the my i fin X, 1792, which also
contains rules for the selecus I conduet of such mar 11{'(‘1‘5 as well a.!
regarding the provizion ro be mud the pport of the proprietors,”
which were repealed by the Repenling Acty, 1874, (XVI of 1874), are
omityed. . ! .
oIn Assam, the Deputy Cernmission ‘g to exercice of functions of

Deputy Commissioners, see 1h
(I of 1886), Chap. VII, pasi

{ and Revenue I-‘,r‘.'"l:htion, 1886

o
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Determi- 26. The determination ol the majority of the proprietors
nation  of present uncler the restrictions specified in section 231, is :}!50
:}'}fg“‘of to be binding on  the remainder, in agrccipg or disagreeing
of undividedto the Jama proposed for undivided estates. The sharers, how-
states. ever, if dissatisfied, may ohtain a division of their lands and a

proportionate  allotment  of the revenue assessed  thereon, but

at their own expense,

Settlement 27, When a portion ol land stands in  the joint names of
Dt';ndi ‘“?: several proprictors, or of one lor many, but each proprictor,
;oim :?mes has his separate share in his own possession and management
of several or in that of an agent for him, the settlement is to he made {r
proprictors, each share with the person in possession, and his land 1s to be

or of one held exclusively responsible for the revenue assessed upon it.

for many,
28-29, [Seitlement of morivaged lands settlement : when propree-
tors are not forthcoming|  Rep. by e Bepealing ety 1876 (12 of
1876).
Settlement Tvare ; - 5 is di e settle«
ok Bixpayes] 30, Where the property in Jands is dispated, the settle

catates. ment is to be made with the proprietor in possession, uncler‘:m
express declaration ihat he is nevertheless liable to the claims
upon the estate, which is to be translerrable 10 any uther
person to whom the property may he subsequently adjudged.
t]:llaimant 29 31. Ifa case should occur in which none of the claimants
has been Shall have previously in possession, they are to be allowed tH
previously appoint a manager until (heir claims shall have been deter-
in  posses- mined in the Diwani Adalat of the zilla ; bur if they should

AR not agree to a manager, the lggds arc to be held khas, and  the
surplus produce after discharging the revenue, is to be kept
in deposit, until the right of property shall he adjudged,

set“em‘-'“; 32. Where disputes exist concerning the boundaries of land,

disoutes a5 they are to be left to be adjusted in Diwani Adalat and the

to bounda. Settlement is to be made in the meantime for the lands in pos-
ries, session of the disputing parties respectively.

33. [Rules for fixing assessmenl.| Rep. by the Amending .lel,
1903 (7 of 1903).

1 Section 23 was repealed by Ben.  Reg.  XVIT of 1805, It ran as
follows :

23, Where more propricto s than one possess an undivided estates, and
the whole of them be not within the descripiion of disqualified landholders
specified in section 20, the settlement is 19 be made with  them jointly, and
they are to be required to elect a sarbarahhar or manager, who shall have the
exclusive manzgement of their lands during the continuance of bis appoint-
ment. ‘lThe determinativn o! the majority of the preprietors or of the
majority of thuse present inshe event of the alisence of any is to be binding
on the remainder in the choic2 ol a manager ; and, when the votes of the
proprietors are equal, the clectivns of the manager is to be determined by the
greater interests  of the proprietors  in  the property. If inany easethe
interest also be equal, the manager 1s to b~ appointed by the Board of
Revenue.”
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31, The allowances of the kazis and kanungos herctofore Allowances

paid by the landholders, as weil as any public pensions hitherto of kazis and

.- .paid through the landholders, are to be added to amount ofk2Pungos,

Public

the jama, and in future paid by the Collectors | e

*] of the revenue pong;

~ of the several zilas, on the part of the Government, under the be added to

rules and restrictions laid down for their guidance, with regard the jama.
to such payments, in the Resolutions passed by the Governor
General in Council on the 10th June, 1791, ‘and re-enacted

with modifications, by Regulation 24, 1793 [?]

35. The assessment is to be fixed exclusive and independent o L
of all duties, taxes and other collections, known under the general to he fived,
denomination of sair ; the collections made in the ganjes, haths exclusive of
and bazars situated within the limits of the town of Calcutia ex- $2ifs with
cepted, and excepting also the collections confirmed to the ¢ Ptions,
proprietors and holders of ganjes, bazars, and haths by the Resos _
lutions passed by the Governor General in Council on the 11th
of June, 1790.

M * H# L] ¥ 3

30, The assessment is also to be fixed exclusive and inde- Alio. &kl
pendent of all existing lakhiraj lands, whether exempted from the sive of lak-
khiraj (or public revenue) with or without due authority. hiraj lands,

37. The above exemption, however, is nct meant to include it
[the “malikana lands in Bihar, or] the nankar, khamar, nij jet and nlalik::; e
other private lards of the zaminders and independent talukdars lands  and
or other actual proprictors of land in Bengal and Midnapur re. Bihar  or
garding which the lollowing rules have been prescribed. cg‘hcrnjands

d M

38. {Malikana lands in Bilar to be re-anngyed.  Omitled as being :.spu,-_ A e
inapplicable 1o Assam )

39. ‘The nankar, khamar, nij jot and other private lands ap- Nankar,

i i ; kh
propriated by the zamindars, independent talukdars and other jota:;ilr:-n}:c":-
actual proprietors of land in Bengal [and Orissa] to the subsistence private larnds

of themselves and families shall be also annexed to the malguzari of progrieturs

lands, and the ten years’ jama fixed upon the whole under the foll. in __Bengal

owing modification ; that such proprietors as may decline to eng- %:d ?ﬁﬂég
age for their lands be allowed the option of retaining possession g the malgu-
of their private lands above specified, upon the terms on zari lands,

which they have hitherto possessed them, provided they shall
prove, to the satisfaction of the Board of Revenue* that they held
them under a similar tenure previous to the 12th August, 1765
the date of the grant of the Diwani to the Company, and have
hitherto been permitted 1o keep possession of them whenever their
zamindaris or estates have heen held khas or let in farm, but not

- otherwise.

1in Assam, the Deputy Commissioner. Asto exercise of fanctions of
Deputy Conimissioners, see the Assam Land and Reyenue Regulation, 1886
(I of 1886), Chap. VII. post.

2RBen. Reg., XXIV of 1793 was repealed by the Pensions Act, 1871
(XXILI of 1874.)

3 The second sentence of s, 35, which was repealed by the Repealing Act,
1874 (XVI of 187 4), is omitted

4 1 Assam, the Chief Commisnioner (Now the State Government)-—
see the Bengal, Bihar and Orissa and Assam Laws, Act, 1912 (VII of 1912),5 3.
and Sch, D, Pt, TIL, fost, as adapted by A,0. 1950,

wainl
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In the event of such proof, and of their availing themselves of
the option above given to retain possession of their private lands,
a deduction, adequate to the nett produce of such lands is to
be made from the amount of the allowance fixed for exclude
proprictors by section 44,1
40. The above consolidation of the malguzari and private
_ Congila- lands is also to be made in the taluks continusd under the pro-
daiion  of prietors on whom they have hitherto been dependent ; not, how-
mg;rz‘:s;c ever with a view of increasing the rents of the ralukdars, but in
Jands also jn Ofder to make the whole of the lands composing their taluks
certain ta- answerable for their proportion of the public assessment allotted
luks. thereon.

Chakaran . 41. The chakaran lands or lands held by public officers and
annexed to Private servants in lien of wages, are alse not meant to be includ-
malguz a r i ed in the exception contained in section 36, The whole ol these
lands. lands in each [§tate]® are to be annexed to the malguzari lands

and declared ®ponsible for tie public revenue assessed on the
zamindaris, independent taluks or other estates in which they are
included, in connection with all other malguzari lands therein,

42. [Engagemenis for the jama lo be fior Sicca rupzes.| Rep. by
the Repealing Act, 1874 (16 of 1871,

irf)';;cs:dmif 43, In the event ol any proprietor declining to cngage for
Jandholders the setlement of his lands at the joma proposed to him, the
declining to Collector 9 is to communicate the objections cffercd, with his
engage for opinion respecting them, to the Board of Revenue, *
jama propos-
ed to them. That Board*i e ine the proper z fi
F: is to determine the proper assessment alter

making such further inquiries as they may think neccessary, and
the objecting proprietor is to he requircd to engage for such
assessment without further delay ; and in the event of his refusal
which is to be given in writing, his lands are to be let in farm
or held khas, as the Board of Revenue [*] 1may in each instance
think most expedient.

44-47. [Pioprietor  refusing t engage for the jama fo receive
malikana rules respee ing payment of malilana and enforcement of par-
ment from farm:rs. [ Rep. by the Repealing Act. 1874 (16 of 1874).

1 Section 44 was repealed by the Repealing Act, 1871 (XVT of 1874,
*  but this reference it saved by the proviso to that Aet. The section ran as
follows :—

‘44 Proprictors wha may finally dzcline cowaging for the java proposed
to them. and whose land: may consequently be let 1n farm or held khas, are
to rec-ive malikana (an allowanece in consideration of their proprietory rights)
at the rate of 10 pee cent, on the said jama of their lands il let in farm, or at
the same rate un the neit collections frem their lasnels, iU held khas, wniz., on
the nett amount realised by Government, aflter (d:fraying the malikana as
well as all other charges. But of this allowance, howev.r, a provision is to
be mads for such persoas belongitg to the fam lies of the prop.iztors as may
be entitled thereto.”’

3 Substituted for the wo'd * Provinge " by A,0Q., 1450

3 [n Assam, the Deputy Commissioner, Asto exzroise of functions of
Deputy Gomupissioner, see the Asiam Lound and Revenue Regulation, 1886
(I of 1886), Chap. VII, %uast,

4 In Assam, the Chiel Commissioner (Now, the State Government)
—see the Bengal, Bihar and Qvisa and Assam Laws A:r, 1912 (VII of 1912),
s. 3and Sch. D, Pt, I1I, pest, as adapted by A. O. 1950,
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48. [Settlement ty proprietors with alu!dars under themn] Rep.
by the Repealing Act, 1876 (12 of 18707 .

49, Itis to be undersiood, however, that istimrardars (muk- Certain s
arraridars) of the nature of thase described in seciions 18, * who timrardars
have held their land at a fixed rent for more than tweive years, ot }“"”"’r
are not liable to bhe assessed with any inerease, cither by the :::;I?dle e
officers ol Governient or by the zamindar or other actual pro
prietor of land, shiould he engage {or his own lands.

With regard to such istimraradars alsg as have not held their
lands at a fixed rent tor so long a period, il' the zamindar or other
actual proprietor of land has bound himself by the deed which he
may have excuted not to lay any ipcrease upon them, he shall
not be allowed to infrings the .onditions of the decd for his own
benefit, but must confice his demands to the rent he may have
voluntarily agrecd to receive.

50, This last restriction imposed on  the zamindar or other Exception in
actual proprictor of land, in section 49, is not to be considered to above,
prccluc{e the officer of Govermment or furmer, in the event of the
zamindari being held kliss or et in farm, from assessing  such
istimarardars according 1o the veneral rate ol the district.

SL. [ Rules to prevent undue exactions from ialukders.]  Rep. by the
Goalpara Tenancy Act. 1929 (Assam Al ! of 1929, and the Sythet
Tenancy Act, 1936 (Assam Act X1 of 1936),

52-54, (Power of actual proprietns to (4t remaining lands as they
think proper ; Lands 5 let not be  taken charge of without amilnama ;

Process 1o prevent imposition on iayals under denomination of abwab,

mathat , elc")  Rep. by the Gaalpara Tenaney Act, 1929 (dssam Aet {

of 1929) and the Syltet Tenancy Acty 1936 Ascan. det XI of 1936).

. [*]5s. No actual propricior ol land or dependent talukdar or Proprictors
farmer of land, of wliiteve desciipiion, shall impose ANy NeW and farm ers
abwab or mathat upon the raats under auy pretence whatever. of land pro=

Everv exaction ol this nature shall be pusiizhed by a penalty h‘l?%md Itk
equal to tiiree times the dmonnt itmposed ; and if, at any [uture p::zg nc(\):
period, DLe discovered that new abwab or mathat have been mathat on
mmposed, the person imposing the same shall be liable to this raiyats.
penalty lor the eniire period of such impositions.
o7y | Variations of patias wesorduig to articles of produce ; what
haltas delivered to viyaie hall contain.|  Lep. by the Repeating Act,

1876(12 5 1876),

ab-5

L5, 18 was repealed by th Repealing Act, 1676 (X1 of 1876), but this
reference is saved by the proviso to that Act.  The section ran as lollows 1—

“1B. Mukartaridas holdivg lands of which they are not the actual pro-
prictors aud whose Mukarrzii grants have b-en obtaineg since the Compa-s
ny’s accession (o the Diwani and never received the sanction of the Supreme
Government, are 1o he dispossessed, and the seitlement is to be made with the
actual proprietors of the soil under this Regulation.

In cases, hawaver where such muk rraridars . have bren in  possession
of their nukarraris for u rerm exceeding twelve years, they are to receive dur=
ing their lives (subject (o the pleasure o the Homourable Court of Directors) the
difference between the jama at wiich they held the lands and that which may
be now agreed to by the actual proprictors, added to the net produce of the
authorised sair, restuned or abolished,

* Vor a restriction on the enchancemant of reut i the districts of Goalpa-
ra (excepting the permunentlv-scttled estatd; and Sylhet, see the Landlord and
Tenant Procedure Act, 1869 (Beo, Act VII of 1869), 5, 16, printed post.

[ 3] This section was repealed by the Sylhet Tenancy  Act, 1936 (Assam
Act XI of 1930) so far as;the district of Svlhet is conc-rned, Fhe section wil]
have spplication to Goafpara enly.
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538, [Forms of pattas.|  Rep. by the Bengal Land Revenue Sale.
Regulation® 1812 (5 of 1812), v, 3.

59-60.[ Right of raiyals to demand patla; existing leases o reman
in force, uniil period 3f expiration ; restriction on cancelling patias oj
khudlast ratats.|  Rep. by the Repealing let, 1876 {12 of 1870).

61, [T1me alloiced for delizery of paitas to raiyats.] Rep. by the
Repealing Aci, 1874 (16 of 1874},

62 [Rules regarding pabiva 1es.|  Rep. by the Bengal Puticaries
Regulation, 1817 (12 of 1817), as extended hy the Dengal Kanungos
and Palwaries Regulation, 1819 (1 of 1819), s.4(2).

63. [Propriciors to give reccipts for renl or revenite received, and ol
to demand rent of absconded raiyais fromn those who remain.] Rep. hy
the Repealing Act, 1874 (10 of 1874).

64-05. (Adjustment of mufassal lLisi-bandis ; Dar to engagement
conlrary to Regulation.) Kep. by the Goalpara [ enancy Aet, 1929 (I of
1929 and the Selhst Tenancy dct, 1936 (X1 of 1930).

Enghildiess. . 06. Zamindars, independent talukdars and other actual pro-
et mot 1o Prictors of land, dependent talukdars, farmers of lani holding
interfere  in larms immediately of Government, and all persons farming lands
matiers ol the above-mentioned descriptions of landholders and farmers of
;;'Om‘ﬂgi;‘:l_'; land, and their respective officers, agents, servants, dependents
ul'(cj?ﬁu‘ls o an('i raiyats, ave prohibited from taking cognizance of, or inter-
magistrates. fering in, matters or causes coming within the jurisdiction of the

Courts of Civil Judicature * % % #  or the Magistrates,
under pain of being liable ro the payment of such fine to Govern-
ment, and damages to the party injured, as the Court of Judica-
ture in which they may be prosecuted for the act may deem it
proper to impose and award.

67. First to Fourth. [Resirictions in the Nabuliyels 1o be in force
praprietors entitled i sell or morigage their estates from dote of setilement
rules regarding vecocsry of arcars fram raiyats 5 withdrawe! of  police
Jurisdiction fram projrietors.|  Rep. by the Repealing Loty 1876 (12 of
18706,

Gollector Fifth.—In the origital rules above-mentioned it was also
to attend to directed that, il in any instance the Regulations should appear
spirit of Re- inapplicable to the circumstances of any particular distiict, the
:-;‘;::::‘”l‘mt Cullcctor’ should attend to the spirit ul'lhcn:n, uud‘ carry them
appicable to iMt0 excution in such mode as circumstances wight ailow, report-
particular  ing any alterations or modilications which he might deem |
dstricts. necessary. "

This rule is to be considered still in force in forming any
settlements which remain to be concluded, but it is notto be
construed to cmyowcr the Collector * to exercise any judicial
authority.

Sixth—[Settlement nnder vegulutions in force prior lo the oiiginal
rules for the decenmial scitlement). Rep. by the Repealing Act, 1876 (12
of 1876.)

78-101, [Special erders for Bengal, Bihar, Midnapur and Sali
Dusiricts.]  Rep. by ihe Repealing dety, 1874 (19 of 18T 1))

! The words *“ or tle Coutts, ol ™ which were repealed by the Amending
Act, 1903 (1 of 1903), are omitt d.

2 In Assam, the Deputy Commissioner, .As to exercise of functions of.
Deputy Commissioners, se¢ the Assam Land and Revenue Regulation, 1886
(ot 1886), Chapter VLI, posl.




